
Govemment of Jammu and Kashmir

o"ourt..-ni oiluw' Justice and Parliamentary Affairs
' Civil Secretariat

Srinagar/Jammu
*****

Subject:-Lirigation Reforms and effective monitoring of Litigation in Union territory of

Jammu and Kashmir-eppointment of Ofiicer ln charge(OIC) Litigation'

GOVERNMENT ORDER NO:-2366 -JK (LD ) o12026

DATED:- 19 - 02 - 2026

sd/-
(Achal Sethi)

Commissioner/Secretary to Government

Dated- 19'02'2026

SanctionisherebyaccordedtotheappointmentofMr.Muzammil
Hassan Choudhary (Assistani dit"tioi-oit""'orate of Tribal Affairs' J&K)' as

officer In-charge (OlC) Litigati"i#i' tlt ftti"g o A fo 3]12026 titled Mohd

Shafi Vs Union Territory 
"r 

i"*rn' *a Kashmiiand others including Contempt

Petition, if any, pending b"f;t 
"H;rril 

HGI Court of J&K and Ladakh/Central

aJmini.t.utirl Tiibunal or any other forum'

The terms and conditions of appointment of the O-lC shall be govemed by

the provisions of Gou"rn'n"nt'5tit'-i"o'rOzl-lf(LD) of 2021 dated24'03'2021'

By order of Government of Jammu and Kashmir'

No:-LAW-OIC/2/2026

Copy to the:-

l. Learned Advocate General' J&K'

i. arr.ip"ia".t tary to Hon'ble Lieutenanl Govemor' Raj Bhawan'

,. ,"irii""r","o(J&K), Ministry of Home Affairs' Government of lndia'

O. *"*O,.. O"n"ral' High Court ofJ&K and Ladakh' Jammu/Srinagar'

,. ;;;",p"1 Secretary tJHon'ble ChiefJuslice' High Court ofJ&K and Ladakh

i. s..r.iu.y to covemment ' Tribal Affats DePartment

7. Director Litigation, Srinagar/ Jammu'

8. Law Oflicer concemed

9. Oflicer In Charge Litigation(Olc)

io. tJ"i" i**,".y to chief secretary for information of chief seoetary'

, , . ,rtuu," S".r"tnry to Commissioner/Secretary Law'

12. tncharge Website'

13. Govemment Order file'

14. Concemed file. lY
(Jawad Murtaza Khan)

ssistant Legal Remembrancer


